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ST TREe i TeHE A

e faoeft, 18 S, 2026

FT.3M. 3220(3).— Fea T TR 7, T g Aferf=aw, 1956 (1956 T 48) (orer zad zae
TETA I<F AT FgT 747 ) ¥ 1T 3F T ST (1) F el THT T T8 T T F T2 TagT
ST TISTANT HATAT T SATEAAT HEAT F1.3. 5228(3T) @ 17/11/2025, ST A % TSI, FTETETI,
AT I, @UE 3, IUEe (i) § TeRTira it 7 ofF, Zer ISHET 797 o T S5t § gt Tt 26 % Saradt
T #eT 97 6. 302.813 & f.#1.303.582 T F @UE UT ALV, T AT YATAA & (0 I
ATELAAT & TG ATLAT H AT GIH FT TSI HleA o I ST T SATT0IT ¥ 2T ;

ST ITh ATEGEAT T AT Ih AT AT il 2T 3F %l ITLTT (3) F AT arira "10/03/2026 Fr
“T TTSF A AT 3T 21/04/2026 T “GH” § YT BT 747 97 ;

STerTeh FEAH TTTETT 7 &7 3T % dgd aTa< AT 914 g% &, o 9% fo=me B 3w § e 391

3T = T Raee BT =,

4471 GI/2026 (1)
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S FqeAH ITTARTE § I SATATHIH T 97T 39 i STLTT (1) F AT §, Fegl T TLHRTL Rl AT
IR

qA: A, el TLHIT, TAT ITIIRTT il 3h IS I T ST I ST I<h ATATHAH =0l &7 39
T ITETT (1) BT T&T ATRAT T TINT L g0, TG FTIUIT FIAT 2 Toh S<h AqEAT H AT SIH & qaih
ERIEEEAEIEEERERIIC IE I i
3T T, Fea 1T GLHIY, IH ATAAIH 0l 1T 39 il ITLUTIT (2) F ATHLOT | T =TI Fal g o6
TH ATAGEAT o TSI § TR I, I AT | A i avft Aot & 16 gree sreafeas s 9
Fea T gea ¥ Afgd g1 Srost |
I

IETET TS & AL forer #§ T TR 26 % T3TadT 92 7sie o 6. #7. 302.813 &
5. 11.303.582 @ & forw sreir it ST AT He==T Aiga st ge=er 2ia fHaw)

TS HT ATH: ISHET et &7 A TEETR
waE || wdEwEen | qRETER | qRA T | qREraEe || e Reva
e (FFAT H) =PI T A
1 2 3 4 5 6
AT T ATH: AQMGIS
ATie T AT SHTET
1 262 T Gkl 0.1052|[r=. i e

2 477 st TTT-2 0.0324|[FFwe SrereT, THy/E-
UEECIGIEKES}

3 478 st -1 0.2631|[FT e, T /-
ERtEERIK Y
SELT T, AT
AT TH/aA-ATET
T, @A AT
TH/AT-TATH AT
4 480 IGELl T=T-1 0.0166|FHTATT

AT, U/ AT
W<, o AT, 3ar
HAL,HHTY

AT, U/ T EaT

5 481 GEl -1 0.3723| [ W, T/
CIEUR: SR
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6 482

T-1

0.1157

T AL, U/
GTT AT

7 631

T-1

0.0146

GELRLEG1A
EEEIEIMEED

8 633

STC-1

0.0243

STHTAT AT, 30
KSUSEIRRCIATIRE]
IR EIER I
AT, TR AT, 5%
AT,
T, U/ AT
AT, AT AT
/ATt
AT, AT

AT, S /-1

KEUEERRIEIRERR 1]

9 635

STTE-1

0.1445

AT WAL, TH/A-
RIEESR:KE]

10 636

TY-2

0.2428

AT TALT, TH/A-
RIEESR:E]

11 638/992

SHTL-2

0.0243

AT, /- THI= R

12 638/993

STL-2

0.0486

AT, /- TH =R

13 639

TTL-1

0.2833

ot ATERT LU,

T/ SAT-FTHET
AL

14 640

SR

0.089

Tred. AU st er

15 641

TTL-1

0.0696

QAT HTEFT

ST, VH/3AT-
TETAT HIHAT
S

16 641/1

0.1384

QAT HTEFT
LU, T/
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TrETAT FTHTT
AT

17 641/957 st TR 0.0769|[TTETT ATERT
SATLTAT, VH/3AT-
T FTHET
AT

18 642 EEil -2 0.1295|[F=THTT
AT, TaG /AT
FASTHT SAT=TTSAT
19 657 fastr TET-1 0.1214||&=T 9T, ﬁ'%[/aﬁ-
GICESR: R

20 658 fsft -1 0.1214|[7ET™ FATX

AT, Uq/-TH =g
CIE

21 659 BEl T2 0.5613|[arTeft 7T, THy/E-
TTHATY ATTF

22 702 rearal SE 0.0162|[Tr=d. A st
23 712 TEFT Skl 0.0648|[TTT=d. ATE AT

Total 3.0762

[®T. . RO/BBSR/11017/LA/97/2016/3D]
ag e E™, AT

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 18th June, 2026

S.0. 3220(E).— Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways, 5228(?) Dated:17/11/2025 , published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956) (hereinafter
referred to as the said Act), the Central Government declared its intention to acquire the land specified in the Schedule
annexed to the said notification for Construction of new major bridge over indravati at Km. 302.813 to Km. 303.582 of
NH26 in the district of NABARANGPUR in the state of ODISHA

And whereas the substance of the said notification has been published in “The Times of India” dated
10/03/2026 and “Samaya ” dated 21/04/2026 ; under sub-section (3) of section 3A of the said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered and settled
the same appropriately;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;
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And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall vest

absolutely in the Central Government, free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the NH26 in the stretch of land
for Construction of new major bridge over indravati at Km. 302.813 to Km. 303.582 in the district of
NABARANGPUR in the state of ODISHA

State: ODISHA

|IDistrict: NABARANGPUR

Sl. No.

Survey/Plot
Number

Type of Land

Nature of
Land

Area
(in Hectares)

Name of Land
Owner/Interested
Person

| 1

| 2

6

|Taluk: Nandahandi

|Village: Daibhata

I

262

| |Government

|INadi

0.1052||{GOVT. OF ODISHA

2

477

Private

Dangar-2

0.0324

KAMLU BHATRA,
S/O-GOBRDHANA
BHATRA

478

Private

Paddy-1

0.2631

KRUNA
BHATRA,W/O-
BENUDHAR
BHATRA,K I ISWARI
BHATRA,KUMARI
BHATRA S/O-
BENUDHAR
BHTRA,KHAGESWAR
BHATRA S/O-
TULARAM BHATRA

480

Private

Paddy-1

0.0166

SAMANATHA
BHATRA,S/O-
LACHHAMAN
BHATRA,PITU
BHATRA,DEBA
BHATRA,KAMALU
BHATRA,S/O-
BASUDEBA BHATRA

481

Private

Paddy-1

0.3723

KUSUN BHATRA,S/O-
KHADI BHATRA

482

Private

Paddy-1

0.1157

KUSUN BHATRA,S/O-
KHADI BHATRA

631

Private

Paddy-1

0.0146

NABINA SUNA, W/O-
BIJAY SUNA

633

Private

Dangar-1

0.0243

PREMANATH
SUNA,ARIKAM
SUNA,NABIN
SUNA,BIPIN
SUNA,S/O-DAYALU
SUNA,PREMAKARI
SUNA,CHANDRA
SUNA,SUNAM
SUNA,S/O-HABIL
SUNA,SULOCHANA
SUNA ,W/O-
SIPRIYAM
SUNA,HEMLATA




THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(ii)]

SUNA,W/O-NATHAN
SUNA, NABINA
SUNA,W/O-BIJYA
SUNA

635

Private

Dangar-1

0.1445|[DHANA BHATRA,
S/O-SAMBARU
BHATRA

10

636

Private

Paddy-2

0.2428||DHANA BHATRA,
S/O-SAMBARU
BHATRA

11

638/992

Private

Dangar-2

0.0243|[PRADIP KUMAR
MAJHLS/O-
RAMESHCHANDR
MAJHI,

12

638/993

Private

Dangar-2

0.0486||PRADIP KUMAR
MAJHLS/O-
RAMESHCHANDR
MAJHI

13

639

Private

Dangar-1

0.2833|[P BHASKAR RAO,
S/O-KAMESWAR RAO

14

|l640

| |Government

| |Shmashana | |

0.089/[GOVT. OF ODISHA

15

641

Private

Dangar-1

0.0696|[POSARLA BHASKAR
RAO, S/O-POSARLA
KAMESWAR RAO

16

641/1

Private

Gharbari

0.1384|[POSARLA BHASKAR
RAO, S/O-POSARLA
KAMESWAR RAO

17

641/957

Private

Dangar-1

0.0769|[POSARLA BHASKAR
RAO, S/O-POSARLA
KAMESWAR RAO

18

642

Private

Paddy-2

0.1295|[KANCHANAMALA
ACHARJYA,W/O-
ANTARJYAMI
ACHARIJYA

19

657

Private

Paddy-1

0.1214|[DHANA BHARA, S/O-
SAMBARU BHATRA

20

658

Private

Paddy-1

0.1214|[PRADIP KUMAR
MAJHILS/O-
RAMESHCHANDR
MAJHI

21

659

Private

Paddy-2

0.5613||BALI NAYAK, S/O-
SOMANATH NAYAK

22

702

| |Government

||Danda ||

0.0162||[GOVT. OF ODISHA |

123

712

| |Government

|INadi I

0.0648/|GOVT. OF ODISHA |

Total”

3.0762|| |

[F. No. RO/BBSR/11017/LA/97/2016/3D]

SHAIKH AMINKHAN, Director
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